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Ald to Goldsmiths in Manipur

4691. SHRI M. MEGHACHANDRA:
Will the Minister of FINANCE be plcased
to state:

(a) the total amount of aid given to the
displaced goldsmiths of Manipur till date;

(b) the minimum and maximum of the
aid amount per head so far given;

(c) whether it is a fact that aid amount
per head is much below the amount so pro-
posed by the Central Government for pay-
ment to the goldsmiths of the above category
affected by the Gold Control Order; and

(d) whother the Displaced Goldsmiths
Organisations have approached the Govern-
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ment of Manipur for more aid and the latter
for more grant by the Central Government ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MO-
RARIJI DESAI): (a) A sum of Rs. 3 lakhs
has so far been given as loans to displaced
goldsmiths in Manipur. Another sum of
Rs. 25,014 has also been given as grant in the
form of educational assistance to children of
goldsmiths.

(b) Tt is reported by the Manipur Govern-
ment that the minimum amount sanctioned
as loan per head was Rs. 600/- and the maxi-
mum amount Rs. 2,000/- depending on
merits of the case. The minimum and maxi-
mum amounts of educational assistance
sanctioned were Rs. 30/- and Rs. 453/- res-
pectively per hcad per year.

(c) No, Sir. The discretion as to the amount
of loan to be advanced in individual cases
vests wholly in the State/Union Territory
Governments.

(d) Yes, Sir. The Central Government has
asked the Government of Manipur to revise
their demands taking into consideration the
modifications made in favour of goldsmiths
in the Gold (Control) Act, 1968, which
inter alia permit the goldsmiths who had
carlier obtained rehabilitation loans so as
to settle in alternative vocations, to revert,
subject to certain conditions, to the gold-
smiths' profession, if they so desire. Addi-
tional funds, if necessary, will be sanctioned
to the Manipur Government on the receipt
of their finalised demands.

Drought Relief Scheme in Rajasthan

4692. SHRI D. N. PATODIA:
SHRI N. K. SANGHI:
SHRI R. R. SINGH DEO:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the Government
of Rajasthan have prepared a scheme for
providing relief to the various drought affect-
ed areas which will involve Rs. 62 crores;

(b) whether the State Government have
urged the Central Government for more
funds for tackling the problem of the said
districts of the State; and

(c) if s0, what is the amount that the Centre
has already advanced to the State aad





